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concerned, an hon. Member suggested that it 
should not be confined only to the area of the 
Delhi Municipal Corporation but should 
include the reserved New Delhi also and for 
that purpose actually this provision has been 
made according to which the word used is not 
Delhi which would consist of the municipal 
area but of the Union territory of Delhi. 
Therefore it would be open to the Transport 
Authority under the Municipal Corporation to 
carry on their work so far as plying of buses is 
concerned, over the accepted New Delhi area 
as well. Therefore I am confident that I have 
pointed out certain important points. I would 
leave all others to the Joint Select Committee. 

SHRI BHUPESH GUPTA: Only one 
question I would like to ask. It was stated by 
the hon. Home Minister that in view of the 
fact that the Constitution debars the 
employees to contest elections he did not 
allow New Deihi to be included but I 
understand from the Constitution that as far as 
local bodies' elections are concerned, the 
Government officials and employees can 
contest elections with the permission of the 
Government. Is that right? 

SHRI B. N. DAT AR: That question was 
also.    .   . 

(Interruptions). 

MR. DEPUTY CHAIRMAN: It is a matter 
of opinion. You could discuss it in the Select 
Committee. 

SHRI BHUPESH GUPTA: It is expressly 
stated in the Constitution . . . 

MR. DEPUTY CHAIRMAN: Mr. Gour 
will discuss it in the Select Committee. 

I am putting the motion to the House.    
The question is: 

"That this House concurs in the 
recommendation of the Lok Sabha that the 
Rajya Sabha do join in the Joint Committee 
of the Houses on 

the Bill to consolidate and amend the law 
relating to the municipal government of 
Delhi, and resolves that the following 
Members of the Rajya Sabha be nominated 
to serve on the said Joint Committee: — 

1. Shri M. C. Shah 
2. Shri Deokinandan Narayan 
3. Shri Santosh Kumar Basu 
4. Shri    Awadesh war      Prasad 

Sinha 
5. Shri Algu Rai Shastri 
6. Shri  Hira  Vallabha  Tripathi 
7. Shri Onkar Nath 
8. Begum  Saddiqa Kidwai 
9. Shri V. M. Surendra Ram 

 

10. Shri Mohamed Valiulla 
11. Dr. Raj Bahadur Gour 
12. Shri N. B. Deshmukh 
13. Shri Kishen Chand 
14. Prof. A. R. Wadia 
15. Shri Govind Ballabh Pant." 

The motion was adopted. 

THE DELHI   DEVELOPMENT   BILL, 1957 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI B. N. 
DATAR): Sir, I beg to move: 

"That this House concurs in the 
recommendation of the Lok Sabha that the 
Rajya Sabha do join in the Joint Committee 
of the Houses on the Bill to provide for the 
development of Delhi according to plan and 
for matters ancillary thereto, and resolves 
that the following Members of the Rajya 
Sabha be nominated to serve on the sadd 
Joint Committee: — 

1. Shri M. C. Shah 
2. Shri Deokinandan Narayan 
3. Shri Santosh Kumar Basu 
4. Shri    Awadeshwar       Prasad 

Sinha 
5. Shri Algu Rai Shastri 
6. Shri Hira Vallabha Tripathi 
7. Shri Onkar Nath 
8. Begum Saddiqa Kidwai. 
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[Shri B. N. Datar.] 
9. Shri V. M. Surendra Ram 
10. Shri Mohamed Valiulla 
11. Dr. Raj Bahadur Gour 
12. Shri N. B. Deshmukh 
13. Shri Kishen Chand 
14. Prof. A. R. Wadia 
15. Shri Govind Ballabh Pant." 

MR. DEPUTY CHAIRMAN: Do you want 
to make any speech? The Home Minister has 
spoken on both the motions. 

SHRI B.  N. DATAR: All right. 

MR. DEPUTY CHAIRMAN: Motion 
moved: 

"That this House concurs in the 
recommendation of the Lok Sabha that the 
Rajya Sabha do join in the Joint Committee 
of the Houses on the Bill to provide for the 
development of Delhi according to plan and 
for matters ancillary thereto, and resolves 
that the following Members of the Rajya 
Sabha be nominated to serve on the said 
Joint Committee: — 

1. Shri M. C. Shah 
2. Shri Deokinandan Narayan 
3. Shri Santosh Kumar Basu 
4. Shri     Awadeshwar     Prasad 

Sinha 
5. Shri Algu Rai Shastri 
6. Shri Hira Vallabha Tripathi 
7. Shri Onkar Nath 
8. Begum Saddiqa Kidwai 
9. Shri V. M. Surendra Ram 

 

10. Shri Mohamed Valiulla 
11. Dr. Raj Bahadur Gour 
12. Shri N. B. Deshmukh 18. 
Shri Kishen Chand 

 

14. Prof. A. R. Wadia 
15. Shri Govind Ballabh Pant." 

MR. DEPUTY CHAIRMAN: Shri Kailash 
Bihari Lall. You must be very brief. 

SHRI KAILASH BIHARI LALL (Bihar): I 
will be very brief. Sir, as I was submitting 
before, this Authority, the Delhi Development 
Authority will be composed totally of servants 

of the Government and even though there may 
be members from the Municipal Corporation, 
these also will be paid, for there will be 
provision for their payment. So, this Authority 
will be composed completely of paid servants. 
I was comparing the proposed Advisory with 
this Authority. The Advisory Council is, of 
course, composed more or less, on the same 
lines as the present Provisional Authority. But 
a difference has been made in that whereas the 
present Provisional Authority is the main body 
and functions under the Central Act, this 
proposed Advisory Council, though it will be 
functioning under this Act, will be really under 
the thumb of the Development Authority 
which, in its turn, is composed totally of 
Government servants, This Council has only to 
make recommendations, or give advice, as its 
very name indicates. It will be an advisory 
body and therefore, it will be subordinate in all 
respects to the Delhi Development Authority. 
That Authority is the body contemplated to 
carry on the whole administration, whereas 
this Council will be only an advisory body and 
it can only tender advice on matters. But as I 
conceive it, in a democratic set up, this 
advisory body should have been the main body 
and the so-called Authority should have been 
the executive body of the real authority. This 
should have been only the executive body. If 
you go through the proposed provisions, you 
will see what I mean. The Chairman of the 
Delhi Development Authority will be the 
administrator of the Union territory of Delhi. 
He will also be the head of the Advisory 
Council. Later on the vice-chairman is to be 
appointed by the Central Government from 
amongst officers of that Government. Then 
there is a finance and accounts member to be 
appointed by the Central Government, and 
then an engineer member to be appointed by 
the Central Government; and then you have 
two representatives of the Municipal Corpora-
tion of Delhi to be selected by the councillors 
of the Corporation from among    themselves.   
This  last  is the 
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only tinge or show of the democratic 
spirit and these two members also 
will be paid so that they will also be 
reduced to the same category of ser 
vants. There is provision for the 
payment of these people. So it is 
quite clear that this body has been 
made quite safe to be under the 
thumb of the master and the real 
authority will remain with the Gov 
ernment. And Government means, 
with all respect to every one forming 
our Government, what it meant 
before. In the old days in my pro 
vince of Bihar I was asking a Minis 
ter, "Who is Government" and he 
answered, "I am Government." "Do 
you conscientiously feel so?" I asked, 
"Your colleague the other Minister 
has said 'I am not; it is my Secretary." 
Of course, the Governor then pulled 
him up the next day and he said, I 
meant this and I meant that. So I 
reminded the Minister about that 
incident and about what was said by 
his brother Minister the other day. 
Therefore, you are not the Govem- 
ment. Your Government is your 
Secretary. Similarly, nobody should 
be under any illusion about what 
Government means today. An order 
may be passed in the name of the 
Government, in the name of the 
President. But ultimately everybody 
knows from where that order eman 
ates. The order emanates from the 
Secretary of the Department who is 
also being worked up by his subor 
dinates. So it takes shape in this 
way. So what I am placing before 
you is that this Development Author 
ity will be nothing but the handmaid 
of the Government Department that 
will be controlling it, howsoever a 
man may say that it is the Central 
Government that is controlling it. 
What does Central Government 
mean? Central Government 
means what I have clearly indicated. My hon. 
friends to my right and left who will be on 
this Select Committee may laugh; but I hope 
they will be careful enough and they will try 
to find out what is the real authority of this 
Advisory Council. I think this is the only 
thing they have to give their attention, when 
dealing with this Bill.   I think 

if this Bill remains as it is and if this proposed 
Authority, the so-called authority, is not 
reduced to the position of the executive body 
of the real authority which should rest with 
the Advisory Council, it will not be proper. 
The Advisory Council is also to be presided 
over by the administrator of the Delhi Union 
and that has also got a responsible position. 
Therefore, that body has to be recognised as 
the real authoritative body and this so-called 
Authority proposed in the Bill which will be 
under the grip so to say, or thumb of the 
Secretariat of the Central Government should 
be reduced to the position of being the 
executive body. That is my suggestion to the 
Select Committee and they ought to see that it 
is made so. 

The next point I want to deal with is the 
one connected with this betterment charge. 
Clause 35 in sub-sec^ tion  (1)  states: 

"the Authority shall be entitled to levy 
upon the owner of the property an annual 
betterment charge for such term of years 
and at such percentage of the increase in 
value not exceeding ten per cent., as may 
be fixed by rules made in this behalf.". 

I have not gone through the laws of other 
development bodies or improvement trusts of 
this nature. But a reasonable thing would be to 
levy a betterment charge once and for all and 
not go on levying it in any spirit of 
profiteering which was a charge levelled 
against the Delhi Improvement Trust, that at 
every stage they were intending to make some 
profit. This body also seems to be intending to 
do the same, for they want to levy a charge on 
the owners of properties. If the hon. Members 
of the Select Committee will read this Bill it 
will be found how it is aimed to squeeze out 
something every year under the garb of 
making improvements or developments to an 
area, under the garb that the price of the land, 
the price of the developed property has 
increased. 
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[Shri Kailash Bihari Lall.] You say that the 
prices have increased and that, therefore, you 
want to charge betterment levies. I have not 
read the laws in respect of other Improvement 
Trusts but I think that it is not right for you to 
make this kind of rule by which you will 
realise half the price of the property. It is not 
just and you should not do it. You yourself 
will stand condemned if you are unable to 
complete the development in two years. In the 
name of rendering service to the people, you 
go on levying betterment charges for years 
together. You say that the Notification was 
issued in 1938 but since then prices have gone 
up and that, therefore, people should pay 
more. It is not fair. You have not spent a pie 
on it and yet you want to profiteer on this 
proposition. The proper thing should be for 
you to finish off the development in one or 
two or any reasonable number of years and 
levy the betterment once. After that, you 
should not charge anything. If you do not do 
that you yourself will stand condemned. 
Therefore, Sir, this provision seems unjust. 
You should complete whatever development 
has to be done and then  have one betterment 
levy. 

I have one more small point, Sir. I want to 
refer to clause 36(2). It says that if any dispute 
arises in connection with the exercise of the 
powers and the discharge of this function by 
this authority under this Act, between the 
authority and the Central Government, the 
decision of the Central Government on such 
dispute shall be final. There will be no dispute 
at all if this be the position, if this be the 
relationship. Under this, you cannot 
contemplate any dispute between the master 
and the servant boy. The best thing for you 
would be not to make any provision at all but, 
if at all, such a provision is necessary, I think, 
the matter should be referred to the Supreme 
Court for decision or, for that matter, to any 
law court. (Interruption.) If the Central 
Government is satisfied with a Munsiff Court, 
it may be refer- 

red to the Munsiff Court. If the Central 
Government is august enough, honourable 
enough, not to submit itself to the Munsiff's 
Court, it may take it to the decision of the 
Supreme Court. I do not mind the exact place 
but it should be a decision of a law court and 
it should be binding on both. 

DR. R. B. GOUR (Andhra Pradesh): It is 
not a premeditated speech, I think. 

SHRI KAILASH BIHARI LALL: The next 
point is about the service of notices on the 
parties. Generally, apart from the person to 
whom the land belongs, there may be other 
persons interested in not allowing the notice to 
be served on the person concerned and they 
may indulge in some underhand means to see 
that the notice is not served on the party. I 
think there should be some provision here 
compelling owners of property to get 
themselves registered with the authority, 
giving their correct addresses so that, 
whenever it is necessary to serve any notice 
on that particular individual, the letter may be 
sent there. If it is a registered letter, then it 
should be taken as conclusive proof of its 
having been served. Instead of being served to 
the person at his proper address, if letters are 
sent to some other places—you send 
registered letters to wrong addresses—the 
person will default and you will take action 
against him thus putting him to trouble. That 
should not be so. 

That is all, Sir, because from all sides I see 
my friends want me to sit down.   I  thank 
you. 

SHRI BHUPESH GUPTA (West Bengal): 
Mr. Deputy Chairman, I would like to say 
only a few words on this Bill and I would like 
to deal with some of the salient points. I am 
extremely sorry that the hon. Minister should 
not have seen his way to replying to some of 
the points that had been raised from this side 
of the House.    He  only     discovered—and  
it 
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appears quite clear—a thunder. I do not know 
whether the monsoon showers would have 
some beneficial effect over his rather rigid 
mind. Mr. Deputy Chairman, it has been my 
contention that in matters such as these, the 
local bodies should be vested with as much 
wide powers as possible. That has been my 
contention in regard to the other Bill and we 
heard this morning the hon. Dr. Gilder who 
has some experience in such matters and was 
also associated with the Government. 

SHRI V. K. DHAGE (Bombay): His 
experience while he was in jail. 

SHRI BHUPESH GUPTA: He has been a 
Mayor. It does not matter whether he went to 
jail or not, a Mayor is a Mayor, wherever he 
lives. Now, Sir, if a Congress President 
remains a President while in jail, why not a 
Mayor remain a Mayor? He is familiar with 
such problems, being a very eminent citizen 
and he has just volunteered a suggestion that a 
body like the Delhi Development Authority 
would not be helpful to the better civic 
administration of our country or our citizens. I 
think Government should take serious1 notice 
and suggestions of this kind should not be 
disposed of airily by making all kinds of 
statements which may be very good elsewhere 
but do not at all satisfy those who make such 
points of criticism. Now, the hon. Minister 
said that in regard to these creative bodies, the 
power is with us, that we can nominate these 
people, that we are responsible to Parliament 
and, that therefore, they are democratic 
institutions. It would be something like 
saying, "I touch the table; the table touches 
the floor and, therefore, I am touching the 
floor". I should have expected a semblance of 
logic in this. We are discussing these 
authorities and bodies that we create with a 
view to investing people with the power of 
local self-government. It is that the context we 
shall judge whether a particular body 
concerned with civic administration or the 
establishment of civil adminis- 

tration is within any popular control. 
Democracy does not exist so vicariously as he 
thinks this matter to be. If I were to accept his 
logic, I say, why not appoint the Delhi 
Corporation? You are here and you are res-
ponsible to the Parliament and everything will 
go on fine. This kind of logic is kindergarten 
logic well-suited to where speeches are made 
to peoples who are forced to listen to 
speeches. But in a responsible Parliament 
when you are dealing with a responsible 
subject like this, I would expect a better 
performance on the part of the Government. 
Now you will see, first of all, that town plan-
ning has been placed outsiae the purview of 
the Corporation. If town planning is to be 
taken away from the scope and range of 
Corporation activities, what else will remain? 
Very little; and what is important in the 
context of Delhi civic life is to plan the town, 
to redraw and rebuild a good town. We have 
been told about Master Plan and other things, 
and we would like the Corporation to step into 
the picture and assume the responsibility for 
planning has been placed outside the will get 
elected from the various cross-sections of the 
citizens of Delhi are invested with the 
responsibility of town planning I think they 
would do this job jolly well better than others 
who have no responsibility towards the 
people. That is my contention. Therefore I 
would like them to be given the powers of 
planning. Of course, expert opinion would un-
doubtedly be called for but expert opinion 
could be had and they could be consulted. In 
the various bodies connected with it there 
would be experts and there Woud be no diffi-
culty  whatsoever. 

Now, here in clause 3 this Delhi 
Development Authority is mentioned a^d then 
there is the Advisory Council, and in this 
Council you will find that there will be three 
persons nominated by the Central Govern-
ment and there will be many more 
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other bodies. But the Municipal 
Corporation as such will have only four 
representatives among so many and they 
will be in a hopeless minority. Now, not 
even in the Advisory Council do you see 
the people being given direct repre-
sentation. As far as this authority is 
concerned, it is sacrosanct; it has to be 
created by the flat of the ruling class 
under the cover of Parliamentary 
responsibility I do not think that they are 
going to have any say in the matter 
whatsoever. This Advisory Council is just 
window-dressing to cover the 
bureaucratic arrangement. And there 
again the Government would not give the 
Corporation a majority. I would like to 
ask the hon. Minister to explain this 
thing. 

As far as Improvement Trusts go, the 
experience of the country is none too 
happy. In Calcutta, in Bombay and in 
other places we have seen how most of 
these Improvement Trusts have failed to 
discharge their responsibilities or to 
measure up to the standards which were 
expected of them. Is it or is it not a fact, I 
would like the hon. Minister to tell us on 
the floor of the House. The mere fact that 
you are creating a statutory body based on 
your appointees and nominees does not 
mean that Delhi would be any the better 
as a city; not at all. Therefore I am very 
much opposed to this kind of an approach 
in this matter. I wish that the whole 
business of town planning—drawing up 
and execution of the plan—were vested in 
the Corporation itself because those 
people would know better than other 
agencies as to what Delhi needs for its 
rebuilding. It is most regrettable that the 
hon. Minister would not make such an 
approach but would strive to justify their 
own action by quoting Bombay, 
abandoning all the other experiences. If 
anybody has condemned the hon. 
Minister's logic and tenor of argument 
this morning, it was Dr. Gilder when he 
said that 

this kind of authority does not help very 
much. He also suggested that New Delhi 
should be included within the purview of 
this measure. So take lessons from your 
own friends who sit behind you; I will be 
happy about that. Therefore I would 
request the hon. Minister; I do not know 
whether I am thundering or showering 
anything on him. But whatever it may be, 
the effect will be the same; I know it is a 
mind that does not easily melt. All that I 
can hope is that when the new Corpora-
tion comes into existence and asserts 
itself and mobilises the people of Delhi 
behind it, this heart, this reasoning may 
give way, this heart which has not given 
way to thunderous speeches, if he likes to 
use that expression, in this House or in 
Hie other House. 

SHRI P. N. SAPRU (Uttar Pradesh) : 
Mr. Deputy Chairman, I am glad that Mr. 
Bhupesh Gupta and some other speakers 
have not allowed these two Bills to go 
without comment in this House. It is 
necessary that the Select Committee 
should have some idea of the currents of 
thought and feeling in this place, and it is, 
from that point of view, a good thing that 
the Bills were subjected to a somewhat 
detailed criticism by Mr. Bhupesh Gupta, 
Mr. Amolakh Chand, Mr. Kailash Bihari 
Lall and other Members of the House. 

Now, Mr. Deputy Chairman, I confess I 
cannot conceive of a democracy which 
does not encourage local self government. 
I think the base of democratic 
government must be in local institutions 
and it is for that reason important that we 
should have Corporations with powers to 
do things which are beneficial to the 
people of the areas they are intended to 
serve. On this Delhi Development Bill—I 
am not going into the other Bill—I hope 
the suggestions made will be considered 
with an open mind by the Select 
Committee, and one will have to say a 
great deal when   we   discuss   the  Bill   
after  the 
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Select   Committee     stage  is   over—I would  
like  to  say  that  in  principle I think it is 
desirable that developmental  work    should    
be    done by Municipal  Corporations  or  by  
Municipal bodies themselves.   The experiment  
of  having    separate    Improvement Trusts  
has not succeeded very well.   It has not 
succeeded as far as I know in our State, but I 
know that Delhi stands on a footing of its own. 
It is the capital of  the country and therefore I 
am not disposed to quarrel  much  with  the     
Home  Ministry for having  a separate     
Development Authority for purposes  of 
improving the town.   But I was rather surpris-
ed  at the constitution     of  what has been   
called  the    Advisory    Council. This    
Advisory    Council    is    not an administrative 
body; it is not a body of experts.    You have 
experts in the Delhi   Development  Authority.    
This Advisory    Council,    I    should    have 
thought, is a body intended to acquaint the 
Development Authority   with the  general 
views  of the people    of Delhi,   the   people    
who are    vitally interested in the development 
of this city. The local people who are residing 
in Delhi have a sort of interest in the 
development of this city and I should have  
thought  that  they  were entitled to  some 
larger representation  on what is or what will 
after  all  only be an advisory body than the 
magnificent number of three or four which is 
provided for here.   It says:   "four 
representatives of the Municipal Corporation of 
Delhi to be elected by the councillors from 
among   themselves." Now,  that,  Mr.  Deputy 
Chairman,  is a very small figure and I think 
that that figure can  be    easily increased, can  
be  substantially  increased without doing any 
damage to the structure or the principles which 
underlie this BilL 

Then I find that Parliament is going to be 
represented on this advisory body. I do not 
like the association of Parliament with 
advisory bodies presided over by civil 
servants and other expert authorities, but if 
Parliament is to be   represented,    surely a 
body 

which contains representatives from all over 
the country, a body which has knowledge and 
experience I should have thought that a body 
like this was entitled to something more than 
three representatives, one to be selected by our 
House and the other two by the other House. 
Look at the composition, the chairman or the 
president... (.Time bell rings.).. . and they will 
be persons with knowledge of town planning 
and represent the Delhi Electricity Supply 
Company and so on. And now this body, the 
Development Authority will work subject to 
the control of the Central Government. I do not 
object to that. I think we cannot refer these 
differences to the Supreme Court. I do not 
think it will be wise for us to drag the Supreme 
Court or any court into political controversies. 
This is an administrative matter. The final 
authority must be with the Government. But 
where you are setting up an advisory body, 
make it as representative as possible, make its 
composition as democratic as possible. We 
have deprived Delhi, I think rightly perhaps 
according to the federal principles, of its State 
Legislature. But they should have some con-
sideration for Delhi in the municipal spheres. I 
think Mr. Datar stated that proposition rather 
too widely when he said that in every capital in 
the world municipal bodies or local bodies 
have not much authority. The London County 
Council constitution is a reminder to us of the 
fact that that Council in the premier city of the 
world—though of course the London County 
Council stands on a somewhat different 
footing—(Time bell rings.) has large powers.... 
I will just finish. 

MR. DEPUTY CHAIRMAN: You wanted 
two or three minutes. You have taken ten 
minutes. 

SHRI P. N. SAPRU: The London County 
Council exercises a great deal of power. I 
would remind him of that. I think a balanced 
view should be taken in regard to this matter 
and I hope that the Select Committee will do 
so. 
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SHRI B. N. DAT AR: Sir," I would like 
to point out again one thing to which I 
made references when we dealt with the 
Delhi Municipal Corporation. Now, I 
have before me a report of the Delhi 
Municipal Corporation Enquiry 
Committee. It was appointed by the 
Government of India in 1946 with Shri K. 
P. Mian Abdul Hajee as Chairman and 14 
other members including the late Lala 
Desh-bandu Gupta, They considered this 
question as to whether the improvement 
Trust and the Municipal Corporation 
should be one body or whether the 
Improvement Trust should continue its 
work separately. And I would read out to 
you, Sir, a few observations from the 
Report of the Delhi Municipal 
Corporation Enquiry Committee. This is 
what they say on page 38 of this Report, 
paragraph 137: — 

"We agree that there is some 
justification for the public feeling 
that the Trust has not done much 
towards the improvement of Delhi 
and that they have cared more 
for the sale of land than for 
improvement. Notwithstanding 
Bombay   .   .   .**. 

1 
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In Bombay, Sir, the Improvement Trust has 

now been merged in the Municipal 
Corporation. This is what they say: — 

"Notwithstanding Bombay, the tendency 
now is not towards integration of the 
activities usually associated with an 
Improvement Trust and those performed by 
a Corporation, but towards separation with 
a view to producing the maximum 
efficiency and economy attainable in the 
interests of the city dweller." 
And then they made a recommemda-tion 

that the Improvement Trust should continue 
separately. And we are convinced that that 
would be the surest way of engendering the 
purposes for which the Trust has been created. 

We are of the opinion that the Improvement 
Trust should continue to function 
independently of the proposed Corporation, 
but that the public should be associated with 
it. So far as the association of the public is 
concerned, Sir, it might be found from the 
relevant provision, there are as many as seven 
elected members; four have to be elected by 
the Municipal Corporation and three others 
have to be elected by the three statutory 
bodies. It may be understood that there are as 
many as eleven members who are representing 
the public. So far as others are concerned, the 
main function of the Development Authority 
has to be taken into account. They have to 
prepare the Master Plan for Delhi taking all 
the circumstances into account and they have 
to develop the whole area in consultation with 
the Municipal Corporation and the Municipal 
Corporation is represented by two members 
on this body. 

Then, so far as this Advisory Body is 
concerned, I might point out that it is here 
because the work that this Development 
Authority has to do is merely the development 
work for which expert knowledge is essential. 

Under the circumstances, Sir, to a certain 
extent, representation has been given to the 
public for voicing then-own views from the 
public point of view. But, ultimately, the work 
has to be carried on by the experts and that is 
the reason why there are certain persons who 
are appointed by the Government of India and 
Shri Bhupesh Gupta said is not correct. We 
are responsible to the House and whatever we 
do, we are answerable to you. Take, for 
example, the question of nomination. If the 
Central Government does not make proper 
nominations, then we are answerable to you 
and therefore, Sir, this is a perfectly 
democratic act. 

I was extremely surprised at the manner in 
which my hon. friend, Shri Kailash Bihari 
Lall, spoke. He spoke almost in—can I say—a 
primitive manner, a reactionary manner. It is 
surprising, Sir, that he expects representation 
in respect of every Committee. It is not 
possible, Sir, now, so far as the public are 
concerned. The public have to be given a 
representation and an adequate representation, 
wherever the voice of the public on a 
particular question has to be given effect to. 
But in the interests of the public itself, when 
certain things have to be done so far aa the 
technical side, the expert side, is concerned, 
naturally, experts have got to be appointed and 
merely because there are certain nominations, 
it cannot be said that the Government is acting 
in an anti-democratic manner. That  is  not  
possible. 

SHRI KAILASH BIHARI LALL: May I 
point out that I have not said about 
representation? 

SHRI B. N. DATAR: But I do not like the 
manner in which the hon. Member attacked 
nominations, attacked everybody, that there 
was no full representation. And therefore, I 
would   .   .   . 

SHRI KAILASH BIHARI LALL: No, no. 
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SHRI B. N. DATAR: . . . think that the hon. 

Member would understand. Now, the 
representation has to be given to the extent 
that a particular matter is capable of being 
done. 

1 P.M. 
Therefore, Sir, there are certain things 

which have got to be done through the 
officers, and it would not be proper to 
condemn the whole class of officers by 
calling them 'officialdom'. These are all 
catchy expressions which we have kept even 
now after the attainment of independence. 
These officers are no longer 'officialdom'. 
They are no longer bureaucrats. They are 
working imder our direct authority; they are 
answerable to us and we are answerable to 
you. (Interruption) Here, Sir, I would just like 
to quote a Sanskrit phrase. (.Interruption). 
May I point out to the hon. Member that the 
Government will lay down a principle? They 
have to work in the interest of the people; 
they have to be approachable to the people, 
but ultimately they have to carry out their 
work very efficiently.' 

SHRI KAILASH BIHARI LALL: Why 
should they be at the top? 

SHRI B. N. DATAR: Sir, that is entirely a 
wrong notion. They are not at the top. They 
are answerable for every act that they do to 
us, and we are answerable to you. 

With your permission, Sir, I am inclined to 
quote a Sanskrit phrase with regard to 
thunder. Now there are clouds and clouds, 
and you know the mythical bird, one chatak. 
Now a wise  sage  comes  to him   .    .   . 

SHRI BHUPESH GUPTA: Sir, how is all 
that relevant here? 

SHRI B. N. DATAR: Sir, he spoke of 
thunder. So I am quoting this. You do not beg 
for water before every cloud.   It says : 

 
Some clouds give water, give showers of 
water to the people there, to everybody. And 
with due deference to my friend, it says: 

 
It is a thunder which is absolutely useless. 

Therefore with due deference to him, I am 
afraid, all his thunder is uncalled for and 
unsubstantial. 

DR. W. S. BARLINGAY: Useless or 
fruitless? 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That this House concurs in the 
recommendation of the Lok Sabha that the 
Rajya Sabha do join in the Joint Committee 
of the Houses on the Bill to provide for the 
development of Delhi according to plan 
and for matters ancillary thereto, and 
resolves that the following Members of the 
Rajya Sabha be nominated to serve on the 
said Joint Committee : — 

1. Shri M. C. Shah. 
2. Shri Deokinandan Narayan. 
3. Shri Santosh Kumar Basu. 

4. Shri      Awadeshwar      Prasad 
Sinha. 

5. Shri Algu Rai Shastri. 6. Shri Hira 
Vallabh Tripathi. 

7. Shri Onkar Nath. 8. Begum  
Saddiqua  Kidwai. 

9. Shri V. M. Surendra Ram. 
10. Shri  Mohamed  Valiulla. 
11. Dr. Raj Bahadur Gour. 
12. Shri N. B. Deshmukh. 
13. Shri Kishen Chand. 
14. Prof. A. R. Wadia. 
15. Shri Govind Ballabh Pant." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: The House 
stands adjourned till 2 O' clock. 

The House then adjourned for 
lunch at five minutes past one of the 
clock. 



 

The House re-assembled after lunch at two 
of the clock, MR. DEPUTY CHAIRMAN in the 
Chair. 

UNIVERSAL COPYRIGHT CON-
VENTION 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
SCIENTIFIC RESEARCH (DR. K. L. 
SHRIMALI) : Sir, I beg to move the following 
Resolution : 

"This House approves the Universal 
Copyright Convention and the Protocols 
thereto as adopted at Geneva on the 6th 
September, 1952, and recommends that the 
said Convention and Protocols be ratified 
by the Government of India." 
Sir, in moving this Resolution 1 should 

briefly like to say a few words with regard to 
its origin and its special features. The House 
is probably aware that there has been a desire 
on the part of all the countries to have some 
kind of universal convention under which all 
the countries might come together and 
disseminate works of art, literature and 
science. We are living in a world where there 
is a good deal of misunderstanding and 
conflict, and one of the ways in which this 
misunderstanding and conflict can be 
removed is to disseminate knowledge of 
works of art, literature and science more 
widely. The more the dissemination of 
knowledge, the less the chances of 
mismunderstanding between one country and 
another. It was with that view that the Berne 
Convention was adopted as early as 1887, but 
that did not go very far, because a large 
number of countries, American and Latin 
American countries, were not signatories to 
this Convention. For the last twenty years 
continuous efforts were being made to bring 
all the countries together and at last at an 
inter-Governmental Conference which was 
convened under the auspices of the UNESCO 
in 1952, the Universal Copyright Convention 
was adopted. My feeling is that this is a step 
forward for knitting the world together. The 
difficulty in the past has been that there was 
no connecting link -between  the 

Berne countries and the American and Latin 
American countries, and the Berne countries, 
if they wanted to enter into any agreement 
with the non-Berne countries, they had to sign 
a special agreement, which kd to lots of 
difficulties. With the adoption of this 
Convention, the communication and 
dissemination of knowledge of works ol art, 
literature, etc. between the Berne countries 
and American countries becomes easy. 

I should like to inform the House that it is 
not the function of the Universal Copyright 
Convention to supersede the Berne 
Convention. In fact, the countries which are 
signatories to the Berne Convention will 
continue to be guided by the Berne Conven-
tion. The only thing that this Convention does 
is to establish a connection, a relationship 
between the Berne countries and the non-
Berne countries. It serves as a kind of bridge 
between these two blocs. Another advantage 
is that once we ratify this Convention, we do 
not have to enter into separate agreements 
with non-Berne countries. The copyright re-
lationship between us and these otho 
countries will be guided by the provisions of 
the Universal Copyright. Convention. 
Similarly, non-Berne countries will claim 
protection in the Berne countries under the 
Universal Copyright Convention without any 
special agreement. 

Sir, the House is aware that India was a 
signatory to the Berne Convention, and since 
1887 we had to enter into special agreements 
with the U.S.A. for establishing copyright re-
lationship. As far as India is concerned, by 
ratifying this convention, there is no 
substantial change; we only reaffirm our 
relationship with the U.S.A. Of course, we are 
already bound by the Berne Convention, but 
the advantage is that we enter into relationship 
with non-Berne countries also. The 
fundamental principle which governs this 
Convention is that our authors, after the 
ratification of this Convention will get 
protection in foreign countries in the same 
way in 
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